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" Shares offace value of £ 10/- (Rupes Ten only) each of the Target Company.

s
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o

DETAILED PUBLIC STATEMENT IN TERMS OF REGULATIONS 3(1) AND REGULATION 4 READ WITH 13(4), 14(3), AND 15(2) AND SUCH OTHER APPLICABLE REGULATIONS OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND
TAKEQVERS) REGULATIONS, 2011 AS AMENDED, TO THE PUBLIC SHAREHOLDERS (AS DEFINED BELOW) OF

RS C INTERNATIONAL LIMITED

Registered office: Plot No. 30, Sangam Colony, Opposite VKI Road No. 14, Sikar Road, Jaipur, Rajasthan, India, 302013 | CIN: L17124RJ1993PLC007136

Corporate Office: 502, Orchid Plaza, Natakwala Lane, Behind Gokul Shopping centre Borivali (W), Mumb;

HUNDRED AND TWENTY TWO) FULLY PAID-UP EQUITY SHARES OF FAGE VALUE OF % 10/~ (RUPEES TEN
ONLY) EACH ("EQUITY SHARES"), REPRESENTING 26% OF THE TOTAL VOTING SHARE CAPITAL OF R S C
INTERNATIONAL LIMITED (“TARGET COMPANY") FROM THE PUBLIC SHAREHOLDERS OF THE TARGET
COMPAHY BY MR. SHAILESH AGRAWAL (‘Acquirer-1) AND MR. RAMJI DAS AGARWAL (‘Acaquirer-2')
i

WITH THE REQUIREMENTS OF THE SEBI (SAST) REGULATIONS (*OFFER” OR “OPEN OFFER").

THIS DETAILED PUBLIC STATEMENT (THE ‘DPS) IS BEING ISSUED BY SRUJAN ALPHA CAPITAL ADVISORS
LLP THE ANAGER TO THE OPEN OFFER ("ANAGER T0 THE OPEN OFFER) FOR AND ON BEHALF OF THE
ACQUIRERS, REGUL

PURSUANT TO THE PUBLIC ANNOUNCEMENT DATED JANUARY 20, 2025 ('PUBLIC ANNOUNCEMENT" OR
“PA) IN RELATION TO THE OPEN OFFER, FILED WITH BSE LIMITED (*BSE"), SECURITIES AND EXCHANGE
BOARD OF INDIA {“SEBI"), AND THE TARGET COMPANY ON JANUARY 20, 2025 IN TERMS OF REGULATION
14(1) AND 14(2) OF THE SEBI (SAST) REGULATIONS.

For the purposes of this DPS, the following terms would have the meaning assigned to them herein below:

HEREIN AFTER COLLECTIVELY REFERRED TO AS THE ACQUIRERS"), PURSUANT TO AND IN COMPLIANCE

13(4), 14(3), AND 15(2) OF

"Mquillrt" means Mr. Shallesh Agrawal and Mr. Ramii Das Agarwal
means 57,49, n Lakh Forty Nine

Hundred) flly paid-up Equity

10 {Fif

“Manager to the Open Offer™ or “Manager" shall mean Srujan Alpha Capital Advisors LLP, the Manager o the

OPEN OFFER FOR ACQUISITION OF UP TO 14,94,922 (FOURTEEN LAKHS NINETY FOUR THOUSAND NINE C. INFORMATION ABOUT THE TARGET COMPANY

F. SHAREHOLDING AND ACQUISTION DETAILS

, Maharashtra, India, 400092 | Tel No.: 8433936110 | Email id- rscinternational @gmail.com | Website: www.rscitd.in

The Target Company is a public limited company bearing CIN: L17 . The Target
Gompany was incomorated as ‘Ratangiri Textiles Limited" under the Companies Act, 1956 Wil &
certificate of incorporation issued by the Registrar of Companies, at Rajasthan, Jaipur dated January 06,
1993 In the year 2003, the name of the Target Company was change 10 ‘R § C murnamml umnou’
and a fresh certiicate of incorporation was [ssued by he Regisirar of Companies, at Ragasthan, Jaipur on
January 21. 2003, There is no change in name of the Target Company in the Iast 3 years.

The Registered Office of the Target Company is at Pt No. 30, Sangam Colony, Opposite VKI Road No.
14, Sikar Road, Jaipur, Rajasthan, India - 302013 and Corporate Dffice is situated at 502, Orchid Plaza,
Natakwata Lane, Behind Gokul Shopping centre Borivali (W), Mumbai, Maharashtra, India, 400092

The Target Company is engaged agency business of synthetle fabrics,

The Equity Shares of the Target Company are fsted only an BSE Limited. {Scrip Code: 530178). The ISIN
af the Equily Shares of the Target Company is INEO15FO1019

The authorized share capital of the Target Gompany Is  7,00,00,000 {Rupees Seven Crores Only) divided
Ifto 70,00,000 (Sevenly Lakhs) Equity Snares of 2 10/~ (Rupess Ten Only) each. The paid-up share
capital of the Target Gompany is % 5,74,97,000 /- (Rupees Five Crores Sevanty Four Lakh Ninely Seven
Thousand Only) divided o 57,498,700 (Fity Seven Laih Forty Nine Thousand Seven Hundred only) Equity
Shares of 2 10/~ (Rupees Ten Only)

s onthe date of this DPS, the Promaters of the Target Company are M. Gyan Chand Jain, M. Ankur Jain
and Mrs. Alka Jain.

-

fthe Acgquirars inthe Target Company, s as follows:

Acquirer 1 Acquirer 2
Details No. of Equity No. of Equity
Shares % holding Shares % halding
a5 on the P date NI NI HIL HIL
Equily Shares acguired through SPA 10,665,339 18.53% 10,65,339 18.53%
Equily Shares acquired hetween the
gate of PA_and the cate of DPS " . " i
Equiy Shares proposed tn be acquired =
in the Offer 747 481 13.00% 747461 13.00%
Post Offer sharcholding a5 of 10
working day after the closure Tendering
Puriod Jndsming (] S6naanes ol i 1812,800 31.53% | 1612600 31.53%
Open Offer)
. OFFER PRICE:

The Equily Shares of the Target Company are fsted on BSE Limited (Scrip Cods *530179" and Script ID:
"RSCINT) and the ISIN of the Equity Shares of Terget Gompany is ‘INEDTSFO1019°
The annualized trading turmover of the Equlty Shares of the Target Gomgany on BSE based on traing

et vil._The detads of the Share Gapila of Target Gompany & on the date of this DS acé as follows: voiume during the period January 01, 2024 to December 31, 2024 (“Twelve Month Period), viz. twelve
..gm O i s L i P s i) Parficulars No. of Eqully Shares calendar months preceding the calendar month in which the PA i.e. January 20, 2025, has been mate i
Equly Srares constuing 26% of the Total Voting Share Capdal of the Target Company. Fully paid-up Equity Shares 57.49.700 SeHR Do
& Parly pald-up Equily Shares NI Total no. of Equity Shares of the Targel

‘Public who are her o i tho recuding | Total number of Equily Shares of | _ Traded
Equity Shares i the Offer, other than the Acquirers and the partes 1o the Share Purchase Agreement (efined Total paid-up Equity Shares a7.39.700 A Btaae |12 “W"“"‘mm ot 16 the date gf| he Targel company during the | Tumover %
below) in compliance with the provisions of 7(6) of SEBI (SAST) Regulations; Tolal Voting Rigrts in the Targel Company 5749700 100% = Public. M el e ) Relevant Period (B) (W8)
“SEBI" means the Securltes and Exchange Board of India Vi A niha s f s DPS, Forisal on s of ity S e are o ()t pl-4p ety =

shares; (i) equiy sh vating rights, and)/ of BSE 254230 STA9.700 442

“SEBI (SAST) Regulations™ means Securities and Exchange Board of India (Substantial Acquisition of Shares
and Takeovers) Reguiaiions, 2011, as amended.

“Sellers” means Mr. Gyan Chand Jain. Mrs. Alka Jain, Mr. Ankur Jain and Ws. Mascol Fashions Private
Limited promaters and promoter group members of the Target Company, who have entered into the SPA (as
defined below) to sall their entics shareholding constituting 37.06% of the Total Voting Share: Capital of the
Target Company;

“Share Purchase Agreemant™ or “SPA" means the Share Purchase Aumumam dated January 20, 2025
executed between th pursuant to which the Acquirers have agreed to acquire 21,30 678
(Twenty-One Lakh Thirty Thousand Six Hundred and Seventy-Eight) Equity Shares of the Target Company
consisting of 37.06% of the Total Voting Share Capital of the Target Company 2t a price of € 9.50/- (Rupees
Nine and Fifty paisa only) per Equity Share;

“Stack Exchange” maans BSE Limited (“BSE”),

“Target Company” or "RSC™ means R § C Internationa! Limited;

“Tendering Period” means the period of 10 ten) Working Days during which the Public Shamhou}ers may
tender their Equity Shares in acceptarce of the Offer, which shall he ms:lnseu inthe Letter of Offer;

“Total Voting means ona fully diited bast
s of the tenth (10th) working day from te closure of the YBV\UIHW) Pem;a at the Open Offer;

“Working Day” means any working day of the SEBI

ACQUIRER, SELLERS, TARGET COMPANY AND OFFER

INFORMATION ABOUT ACQUIRERS

1 Shallesh Agrawal (‘Acquirer-1)

Acquirer-1, aged 44. s/o Mr. Ramji Das Agarwal, residing at Harl Kripa Bhawan, Tejendra Nath Lane,
Dal Bazar, Gwalor, Madhya Pradesh - 474008. His mobiss number s +91-8889033111 and emal id is
superecoindiaEgmall.com.
Acquirer-1 hois a MBA Degree f
development, soap. ol and electric vehicle incustry.

-

and has 23 thwar

)
{such asmuusllmy rc«unis fully convertible debentures, wnrrants cnmmnln preference shares, gic.)
Issudd by the Target Company which are canvertibla inta Equity Shares of the Target Company.

The Equity Shares of the Target Gompany are i ﬁeuuenﬂy traded on the Stock Exchange in terms of
Regulations 2(1)() of the SEBI (SAST) Reguatio
As on the date of this DPS. the trading in Equity Snares of the Target Company Is not suspended at BSE
The trading in Equity Shares of Target Company is under Trading Restricted Group on account of Graded
Surveilance Maasures{GS): Stage 4.
. There are nio outstanding Equity Shares of the Target Company that have been issued but not listed on the
Exchange.

=

. Key financial information of the Target Company based on the audited financial statements for six months

(Saurce: www.bssindia.corn)

Therefore, in terms of Regulation 2(1)(j) of the SEBI (SAST) Regulations, the Equity Shares of the Target

Company are in-Irequantly traded on 8SE.

Wi, The Offer Price of ¥ 9,50 (Rupegs Nine and fifty paisa only) has been determined considering the
parameters as set out under Regulations 8 (2) of the SEBI (SAST) Regulafions, being highest of the

following

Sr. N

Particulars
The highest negotiated price per Equity Share of the Tasget company for any acqui-
&) [sition Under the agreement mﬂctmg Ine obligations to make a Pubfc Announce-
h p lier share under the SPA

Price
7050/~ (Rupees
Nine and fi Fi)w

ment
[The volume-weightsd average price paid o payable per Equity Share for acouisi-

ended Septamber 30, 2024, the financial year ended as on hiarch 31, 2024, March 31, 2023 and Mlarch (7850 (upees
31,2022, are provided herounder: ) {tionis} by the Acquirers, during the 52 (Fity-Two) weehs immediately preceding|  Nine and Fity
{2 i thousands, axcept per shars data) he date of Publi paisa only)
Sixmontts onded | Year ended | Year ended | Yeor ond The highest price pai or payable per Equly Share, whethor for y 3cquisiton by| € .50/ (Rupees
o Sopommor 3t 2054 | Mareh 3T, | March31, | Warch 31, ¢) {he Acguiers, during the 26 (Twenty-Six) weeks immediatay preceding e dete| - Nine and Fity
] 2024 2023 2022 Publc paisa only)
i {hudited) | (Audited) | (Audited The volume- weighted avarage marketprice of Eqully Sargs 1o pecod of 60 (S5
Tl Revens 4.306.47 271278 & |0 g days immedtlyprecaing the date of Public Anrouncement s rced| oo
jet Income Profit aftes tax 266.77) | (777.82) [ (141.27) | on BSE wihere the maximum volume of trading in the Equity Shares of the Target
ey LTD oo B N Company s acorded i sueh prod ¢ Sh shares are equenty raded
e e T v v o T T e
i ekl Sharabokiets Fih ueasapl noogs | oBrecy &) | Equiy Share including. baok value, comparahle trading muliples, and such ather -V 219 T

s certifld by M. Hiren Maru, Chartered Accourtants (Wermibership No. 175279) proprietor of Mis. D 6 M
S & Co. (Finn Registiation No. 112187W) having office al Otfice No-10, Viang Viter, Opp. Gautam Park,
Puchyltad, Tne (vest) — D002, omai o hrenmaru@yatoo.s e crticale ated Janay 20

il Tna Net worth of the Acquirer-1 as on December 30, 2024, is ¥ 96,89,99,504/- (Rupees Ninaty Si 2025, bearing Unique Dl r (U0 - 251
Grores Eighty Nine Lakhs Ninety Nine Thousand Five Hundred and Four only) and the same (s certied by 0. DETAILS OF THE OPEN OFFER .
B S M Bhatt, Chartered Accountanis (Memberstip No. 030696) proprietar of S M Bhat & Associates - The Dffer Is 2 mandatary offer being made by the Acguirers in compliance vith Regulations G(1) and
(Firm Registration No. 131347W) having offce at G-3. B Bullding. Labh Ashish, 0i Police Lane, Andheri 4 1ad-with Oltx: applcabla Regularions:of SEB) (SA5T) Regulations. plwsuant 1o the exscution o SPR
{E}. Mumb - 400069, email i: bhat30636@yahoo.in vide certicate dated January 20, 2025, bearing for substanial acquishion of shares, vating rignts and control over the Target Campany, to all the Public
Unigue Document entfication Number (UDIN) — 25030636BMIADD8B37 Shasehalders fo purchase 14,06.922 (Fourteen Lakhs Ninety Four Thousand Nine Hundred and Twenty
. The datalls of by Acquirer-1 s given hexeunder Two) Equily Shases (*Offer Shares") representing 26.00% (Twenty six percent) of the Total Voting Share
Whether Listed (il yes on Capital, at a price of 7 9,50/~ (Rupees Ning and Fifty paisa only), per Equity Share (“Offer Price™), which
Name of the Entity Nature of Interest Seholding | ook i has been determined in accordance with Regulation 8(2) of the SEBI (SAST) Regulations, agoregating to
T T . a total of 1o 2 1.42.01,759/- (Rupzes One Crore Forty Two Lakis One Thousand, Seven
A Mo Besongted Fu B o Hundred and fifty Nine ny) (assuming ful acceptance) ("Offer Size"), Subject to the otier terms and
T mf . D‘—S‘H"‘dm& R i conditions st out in the PA, 1his DPS, and the Jetter of offer that is proposed to be |smd m cuﬂnemn
ANl £RCUE L Director and Sharohobder | 3 with this Open Offer in accardance with the SEBI (SAST) Requlations {"Letter of Dffer” o
(Saurce: MCA Master Data and Representation Lotter dated: January 20, 2025 by Acquicer-1) i The Offer Price has been irrw'ed L acrzumaw vih e B(2) of e SEB mm Regmmns
e, Ramil Das Agarwal (‘Acquirer-2') Assuming ful en Offr, y accordance
i Acquirer-2. aged 75, /0 Mr. Babulal Agarwial, residing &t Harl Kiipa Bhawan, Teiendra Nath Lane. Dl wuh me SEBI (SAST) quulawrw Wilbot9501 ermﬂm a0 ity paisa o) per Equiy Share
Bazar, Guwalior, Madhya Pradesh - 474009. His mobile number is +01-9425109431 and email id is:  #. The Offer Price will be paic in cash through Banking Channeés by the Acquirers, in accordance with
iniaoverseasagmai com Reumauun 9{1)fa) of e SEBI (SAST) Reguiations
i, Acquirer-2 holds Master of Commerce and Bachelors of Law Dagree from Jiwall University and has 52 v All e Equity Shares vaiidly tendered by the Public Shaseholders in the Opan Offer, will e acquired by the
years of business expedienice In ol 5cap and elcii veiclenduskry Acauirers in accordance with the ferms and condiions set forth in his DPS and the terms and conditions
i, The Net worth of the Acquirer-2 as on December 30, 2024, is ¥ 77,30,45.025/- (Seventy Seven Crores Wwhich will be: et out in the Letter of Gffe, the relevant provisions of the SEBI (SAST) Regulations and
Thiety Lakhs Forty Five Thousand and Twenty Five only) and the same is certified by certfied by Mr S Ll e
M Bhat, Chartred Accountants (Mambership No. G30698) propreto of § M Bhatt & Associates (Frm ¥ TS Open ffer is amandatory open ofec. This Open Gife is not condiionalupon any misimum leve of
Fuitatn o, 131347 e ff 1 - B Bung, Labh At 0 Folcs Lins, o © acesptance i e o Reulaton 19(1) of SER) (BAST) Roguistiors
M- 400060, & e vi. This Open Offer s not @ competive bid I terms of Requiation 20 of SEBI (SAST) Regulations.
Docmer icsior e s mcntlin i Vi o fo"i’u'fm".‘.f,'n”2“3’&1?37&!”«"1?2?23%"55msmng of which be autsida the reasanable control
.. 185 i VARUURRS oot oourboRNCTamsgel by Ak or=2 s i horaindr: of the Acquirers, and in view of which The Offe might be withdrawn Under Regulation 23(1) of the SESI
(SAST) Reguiations.
. To the best of the knowiadge and beef of the Acauirers, as on the date of this DPS, there are no statitory
- approval(s) required to implament the Open Offer. Howsver, il any statutory or other approvalls) are
[ Z_|Quantico Biectric Uimited | Director and Shareholder | 29.75% | required of bacome applicable prior 1o completion of the Open Offes, the Open Offer would be Subject to
(Source: MCA Master Data and Representation Latter dated: Januarv 20, 2025 by Acquirer-1) the receipt of such statutory or other approval(s) being obtained and the Acquirers shall make necessary
Acquirer's confirmations: applications for such approvals.
Each of the Acquirars have indikdually undertakes, warranisd and dockarsd it % In terms of Reguiation 23 of the SEBI (SAST) Regulations, In the event that, for reasons outsida the
i, Tha Aoquiers 0o ot boknq 1 any grow msm[?\;s control of the Acquirer, the approvals Specified in secﬂnnnf vl [%{a‘:nn‘;yﬁ and Other Approvais)
& of this. of those which become applicable priof to completion of the n Offer are not recalved or
K. the Acquii ool forw et o= e s and ot e o s g C ompry vefsed or any of the conditlons precedent undes the SPA are not met. thea the Acquirer shall have the right
. Thers s / are na directox(s) representing the Acquirers on the board of the Target Company 10 withdaw the Open Offes, In the event of Such a withdrawal of the Open Offer the Acquirer, rough the.
. The Acquirers have not been peofibied by SEBI from dealing i Securtes, in terms of the provisions of Masager to the Open Otfe, shal, within 2 (two) Working Days of such withdraiwal, make an arnouncement
Section 118 of the SEBI Act or under other Regulations made under SEBI Act of such withdrawal stating the grounds for the withdrawal in accordance with Regulation 23(2) of the
v Wil datauler SEBI(SAST) Regulations.
in e1ms of Reguialon 2(1)(26)of e SEBI (SAST) Regulations, Acauies furhar conems het 1he et~ The prinary obbe o he Acqursfor e e enioned acaiion i ubstnlscqusion o
companies in which they are associated a5 & Pramter of as a Director are not appeating i the “Witl shares an
Defauter” st of the Reserve Bank of Indie The Acguires e Gy
vi. Acquirers canfirm that b is not declared as a ‘Fugitive Economic Offenders” under Saction 12 of the for i operational effciancies. Th the right to moity he presant
Fugitive Economic Offenders Act, 2018 structure of the business in a manner which is useful o the larger inerest of the sharsholders. Any change
vil Accuirer-1 coafirm that there is no pening liigations.pertaining to the securities market where they are in strucure that may be carried out, wil be in accordance with applicable faws.
mate party 1o as on the date of this DPS il I the event tat the pumibir of Equlty Shares validly tendared by th Public Sharehoiders under his Offee is
Vil No person is acting in cancert with the Acquirees for the purposes of s Open Offer more than the number of Equity Shares agreed to be acaquired in this Offe, he Acquirrs shall accep! those
DETAILS OF SELLER: Equity Shares vaidly tendered by such Publc Saareholders o0 a proportionate basis in consulation with
: : the Manager to the Offe
The dotals of Sebors frave boen et out as bolon: il Upon completion of the Offer, assuming full acceptance in the Offer, Acquirers wil collectively hoid
FE of W:tﬂ shares / voling rights held 36,25,600 (Thirty Six Lakh Twenty-Five Thousand, Six Hundred) Equity Shares representing 63.06% of the.
Name inclutl |y the solfing shurstolder ] “TotalVoting Share Capital of the Target Company as on the tenth working day after ciosure of the Tendering
5. “mameaant | Jaus Prona | actatge Podlrosactol®| .
No.|  Address/ Registered | [LCloN, | PRIEORY | OB Wo. of »iv. The Public Shareholders who tende their Equity Shares in this Open Offer shallensure that al the Equity
Offce of the Sellers {ves  Ho) Equity | % Shases validy tenderad by them are froe from 4 Bens, charges, and encumbrances and together with the
Shares rights attached thereto, including l rights to dividend, bonus and rights offer dectared thereaf, and the
- tendering Public Shareholders shall has obtained all nacessary consarts for it 10 sall the Offer Shares on
) sl Rt PRy the foregoing basls.
CIN: U18101M- . The Manager (o the Offer does not hoid any Equity Shares In the Target Company as on the ate of
H2004PTG 148640 st | v appaintment as Manager to the Offer and as on the date of this DPS. The Manager to the Dffer further
[Address: 502 Orchid Promoits declares and undertakes not to deal, on s own accourt. in the Equity Shares during the Open Offer perod.
Piaza, Natakwala Lane, ,:‘;)‘m“,”" f Group) | MotLIsted | 62811811092\ ML | ML | ¢ pagkgROUND OF THE OFFER
Benind Goul Shopping sty i, This Open Offer is a mandatacy open ofter being mada by the Acquirers In tarms of Regulation 3(1) and
Centre Borivali (W) Regulation 4 of the SEBI (SAST) Regulations pursuant to the execution of the SPA dated January 20, 2025,
Mumba: Maharashira, toacquire in excess of 25% (Twenty Five percent) of the Total Vating Shaze Capital of the Target Company
|_|India. 400032 along wih control over 1he Targel Company
2 [ Ak Jain i The Acauirers hias entered nto a SPA Galed January 20, 2025 with the Promoter Sellrs pursuant 1o which
Address: 402, Prathamesh the Acquirers has agreed 1o acquire, 21,30,678 (Twenly One Lakh Thirty Thousand Six Hundred and
o B, Bavalwas, | sl [ Y25 wa | 53s00) 032 [ WL | WL Seventy Eight) Equity Shares. which constiutes 37.06% (Thirty Seven point zero six percentage) of the
o poios ol ey (Proniote Totai Voting Share Gapital of the Target Gompany, for an aggragte considsratian of T 2,02.41,441/- (Rupees
il J Tio Grare Two Lakh Forty One Thausand Four Hundred and forty On oaly). i £ 9.50/- (Rupees Nine and
[ Fifty paisa ony) per Equity Share subiect to the stautory approvals, if any and satisfaction of conditions
3 ;{’5» Ak ja‘" F—— precedent specified in the SPA unless waived off in accordance with tne Share Purchase Agreement).
1::::‘:;“ ?;fm ﬂ'ﬂ,:";"“ " Yos il Detalls of Underlying Transaction
Don Bosco, Borvali West, | Indvidul | (Promaten)|  NA [481.430| 855 | ML | WL Details of Underiying Transaction
Mumbai, Maharasira, u Eqnlv Smm l Vnm Tolal Consider- | Mode | Regulations
00091 L, jon for Equity | of pay- | - which has
T [Wir. Gyan Ghand Jan Mode of mmelm |lmuﬂ 1] bl ll:llllul shares / Voting | ment | triggered
|Address: 402, Pratnamesh (nml /| (Agreement % vis- Rights acquired | (Cash /
Tower Link Road, Near Yés - 7 Market nn Number | W0lal mm Securi-
on Bosco, Borwail et | Ndvidual | (Promater)|  NA [475330( 827 | ML | ML m“ share and ties)
Miumbal, Maharastra,
400091 (l&:wrsmgn 02130578
el |
Joid 130,78, .09 ty Thousand Sk Hun-
e pre-transaction shareholding percentage of the Seilrs is calculated after considenng the Equity and Total e and Seveny ) Sl
Voting Share Capital of the Target Company as of the date of Public Announcement, Equity shares at Price of |, 55 620 o = gulatic
F {Rupees Two Crore
*The post-transaction sharehaiding of the Sellers refiects the sharehoiding of the Sellers post consummation Direct |2 550/» (Rupees Nine| =g o . | Two Lakhs Forty (1) and 4 of
of the Share Purchase Agrezment dated January 20, 2025. m”'s‘ E"zn';m gt "mm;’l shares | S70%% | ‘OneThousand | €250 %ﬁumg
1. The Sellers coafirm that there is no lin, encumbcances or lack-in on the shares of the shares held by the s:are Purchase Agree- i Hutied ek -
‘Sellers and these shares will be transferred Ire from all lock-in requirements. ment dated January 20, Farty One only)
ii. Nong of the Sellers are pronidited by SEBI from dealing in securities, in terms of direction issued under 2025 entered into. be-
Section 118 of the SEBI Act, 1992 and subsequent amendments thereto or undar any other regulations tween the Acquirers and
mae under the SEBI Act, 1992 the Sellers

Wpan completion of the Underlying transacsion, the Seers shall not hold any Equity Shares of the Target
‘Company and the Sellers shal reinquish the control &nd management of the Target Company in favor of
he Acauirers the Acquirers wil acquire control over the Target Company and shall become the promoters
of the Target Gomgany.

Also, Mr. Ashok Jain, Mr. Bansi Lal Jain, Mr. Chain Raj Meena and Mt Lat Chand Jain, prior- incumbent
Promolers were reclassified and categonzed as Non-Promoters vide shareholders resouion dated
‘September 30, 2024. The Company has fled an application saeking approval from BSE wide application
dated September 30. 2024. Curentiy the agpication for re-classiication is pending with BSE.

iv. The Primary bjective of the Acquirers for the above-mentioned acquisibon is substantial acquisiion of
shazes and voting rights in the Target Company.
and acquisiion of managament cantrol of the Targat Company. The Acquirers may diversily (s business
activities in future into other Iine of business, however dapending on the requirement and expediency of he

12 Board of Directors of the Targat

Company will take apgropriate business decision from time 1o time in order to improve the performance

of the Target Company The Offer Price will be paid in cash through Banking Channels by the Acauirers, in

accordance wilh Regulation 9(1)(a) of the SEBI (SAST) Regulations

parameters as are customary for vakiation f equty shares o such companies and| " P415% 09}
The per equity share vala computed undar Regulation 8(5) of SEBI (SAST) Regu-| "
N |t appicable il ot applicable
As certified by Mr. Hiren Maru, Chartered Accountants (Membership No. 115279) propristor of Mis. D G
5 & Co. (Firm Registration No. 112187W) having office at Office No-10, Viang Vitar, Opp. Gautam Park,
Panchpakhad, Thane (west) - 400602, email id: hirenman@yahoa.in vide certifcate dated January 20,
2025, bearing Unique Docurment i Number (UDIN) - 251
“RY Priyanka Giriraj Singhi, Registered Valver (Registration no. 188
i valuation exercise and ssued  vaiabion report tated January 20, 2025 under the provisions af
‘Ragulation 8(2)(e) of SEBI.SAST Reguiations. She h4s uSed waighted average of Market price method, Income.
melhod and Book vale method o amive af a fair vaiue of ¥ 529 (Rupees Five and fwenly Nine paisa) per
Equily Share o th Target Company:
In view of the Offer Price, under
Reguiation 8(2) of the SEBI SAST Regulations, is the highar of a ta f above i.e. % 9,50/~ (Rupées Nine and
Filty paisa only). Accordingly, the Offer Price is justified in terms of the SEBI SAST Reguiations.
There have been no corporale action in the Target Company warranting adjustment of relevant price
parameters under Regulation 8(3) of the SEBI (SAST) Regulations.
AS Uﬂ le!E nV 1hls DFS there is no revision in Offer Price or Offer Size. In case of any revision in the Offer
the Acquirers would comply with Regulation 18 and all other applicable provisions
nr SEB\ SASH Raqwaxmns The Offer Price may be adjusted by the Acquirers, in consuftation with the
Manager to the Open Offer, in the event of any corporate action(s) such as issuances pursuant to rights
issue, bonus issus, stock consolidations, stock splits, payment of dividend, de-mergers, reduction of
napnal B, where th record date for mmmg such cnmnrate astonfs) alls prior o the 3rc (i)
(9) of the

06/2021/14398) has undertaken an

=

SEBI (54ST] Regulatons,

In terms of Aegulations 18(4) and 18(5) of the SEBI (SAST) Regulations, the Offer Price or the Offer
Size may be revised al any fime prior to the commencement of ihe fast 1 {one) Working Day before
the commencement of the Tendering Period. In the event of such vevision: (a) the Acquirers shall make
conesponding ncreases to the Escrow Amount, b}
in which the Detalled Public Statement has been published: and {c) simultaneously with the issue of such
public announcement, Inform SEBI, BSE and the Target Company at it registered office of such resion
il In the event of acquisition of the Equity Shares by the Acquirers during the Otfer Period, whether by
subscription or purchase, ata price higher than the Offer Price, then the Offer Price will be revised upwards
1o be equal to or more than the highest price paid for such acquisition In terms of Regulation B(g) of
the SEBI (SAST) Regulations. In the event of such revision, the Acuirers shall: (2] make corresponding
Increases to the Escrow Amount; (b) make 2 public announcement in the same newspapers in which the
DPS has been published; and (c) simuftaneously with the issue of such public announcemert, inform
SEBI, BSE Limited, and the Target Company at s registered office of such revision, However, the Acquirers
shal not acquirz any Equity Shares after the 3rd (third) Working Day priar fo the commencement of the

of this Open Offer and wpiry of the Tendering Period of this Open Offer,

1f e Acquirers acquires Equity Shares of the Target Company during the period of 26 (Twenty Six) weeks
after the Tendaring Period at a price higher than the Offer Price, the Acquirers wil pay the difierence
between the highest acquisition price and the Otfer Price, 1o all Pubiic Shareholders whose Equity Shares
has been accepted in the Open Offer within 60 (sixty) days from the date of such acquisition, However,
no such differsnce shall be paid if such acquisition is made under another Gpen Offer under SEBI (SAST)
Reguiations, or pursuant to Securities and Exchange Board of India (Oelisting of Equity Shares) Regulations,
2021, 0r Open market purchases: mad in the ordinary Course on the sock ecchange, not being negotiated
acquisition of Eguity Shares of the Target Company in any form.

If the aggregats number of Equity Shares validly tendered in this Open Offer by the Public Sharehaiders,
s more than the Offer Size, then the Enuity Shares vaiidly tencered by the Public Sharehoigers wil be
accepted on a proportionate basis, subject to acquisition of a maxdmum of 14,94 922 (Fourteen Lakhs.
Ninety Four Thousand Nine Hundred and Twenty Two) Equity Shares, representing 26% of the Equity and

Voting Share Capital, in consultation with the Manager 10 the Open Offer
FINANCIAL ARRANGEMENTS

®

1. The total consideration for this Open Offer. assuming full acceptance of this Open Offer (i.e.. for the
acquisition of 14,84,992 (Fourteen Lakhs Ninety Four Thousand Nina Hundred and Twenty Two) Equity
Shares at the Offer Price of 2 9.50- (Rupeas Nine and Fifty paisa only), per Equily Share (the “Maximum
Consideration”) agpregating to 2 1,42,01.759/- (Rupses One Crore Forty Two Lakhs Ona Thousand Seven
Hundred and Fifty Nine Only)

2, The Acquirers confirms that they have adequate resoLirces to mest the financial obigations for the Dpen
Ofer infoms of Rgulaon 25(1) ofthe SEBI (SAST) Reguitions and_ihe Aogukers wil be able 1o
impleman the Dp forth trom their cash and cash equivaents
(mcluding lid inosimens)

3, MrSMBhat, S M Bhatt & Associates {Firm
Registation No. 131347W) faving offce at G-, 8 Buldin. Latn hhsh, O Poice Lane, At )
Mumbai - 400069, emal i 2025, )

o
Document Identification Mumber (UDIN) — 25030696BMIADF2578 for Mw:rer s and certificate dated
January 20, 2025, bearing Unique Dacument dentification Number (UDIN) — 25030696BMIADE645 for
Acquirer-2 has certfied that the Acquirers coictively have adequate financial esources o meat financial
obligations that shall be atiracted pursuant to Open Offer

In acgordance with Ragulaton 17 of SEB (SAST) Regulations. e Acquirers and i Marager o 1o Dpen
Offer 20,2025 with lcusiod Bank Limied (‘Escrow
Agenl’), having 42401 Gen ), Pune - 411 001, India,
acling through its branch office at Premises No.50 & 61, Sonawala Buwmq. 57, Mumbai Samachar Marg,
Opp. Bombay Stock Exchange, Fort, Mumbai - 400001. Pursuant 1o the Escrow Agreement. the Acauirer
has apened an eserow account under the name and it of R S C Interational Limited Open Offer
Escrow Account” (*Escraw Account”}, and fias made a cash deposit of ¥36.00,000- (Rupees Thirty Six
Lakhs Only) (“Escrow Amount”) (being more than 25% (Twenty Five percent) of the fotal considerations.
payable In the Open Offer, as required under Regutation 17 (1) of the SEBI (SAST) Reguiations). The cash
deposit has been confirmed by way of a confirmation leter dated January 21, 2025 issued by the Escrow
Agentto  the Manager fo the Open Offec

‘The Menager to the Ogen Offer has bien fuly authorized o operats the Escrow Account and has been duly
empowered t0 reaize the value of the Escrow Account in terms of the SERI (SAST) Regulations,

In case ol any upward revision in the Offer Price or 1e size of this Open Offer, the value in cash of the
Escrow Amount shall be computed on the revised consideration calculated at such revised offer price
or offer size and any additional amounts required wi be funded by the Acquirer, prior to effecting such
revision, in terms of Regulation 17(2) of the SEBI (SAST) Regulations,

Based an the above, the Manager to the Open Offer is satisfied, () about the adequacy of fesources to
meet tha financial requirments of the Open Offer and the abilty of the Acquirers to implament the Open
Offer in accordance with the SEBI (SAST) Regulations, and (i) that firm atrangements for payment through
verifiable means are in place to fufil the Open Offer obfigations.

& o

~

1. As on the date of this Detalled Public Statement, to the knowledge of the Acquirers, there are no ather
tatulory approvals required to complte ths Open Offe, However,n case of any such satutory aprovals
are required by the Acquirers, later, before the expiry of the Tendering Period, this Open Offer shall be
subject to such approvals and the Acquirers shall make the necessary applications for such statutory
approvals.

In case of delay in receipt of any statutory approval, SEBI may, i satisfied that delayed receipt of the
requisie approvals was not due 1o any wilful defaut o negiect of the Acquirers or the fallure of the
Acquirers 10 diligently pursug tha agpication for the approval, granl extension of time for the purpose,
subject to the Acquirer agreeing fo péy interest to the Public Shareholders as dirscted by SEBI, in terms of
Reguiation 18{11) of the SEBI (SAST) Regulations. Further, i 2 delay occurs on account of willul default
by the Acquirer in obtaiming the requisite approvals, Reguiation 17(9) of the SEBI (SAST) Regulations will
also become applicable and the amount lying in the Escrow Account shall become liable for forfeiture,

3. In terms of Reguation 23 of the SEBI (SAST) Regulations, in the svent that, for reasons outside the

g
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MPS LIMITED

Registered Office: 4th Floor, R.R Towers IV, Super A, 1617, T.V.K, Industrial Estate. Guindy, Chennai-600 032
1, Tower A, 4th Floor, Windsor [T park, Sector 125, Noida, Uttar Pradesh-201 303, CIN: L22122TN1870PLC005795

MP

Extract of unaudited financial results for the quarter and nine months ended 31 December 2024

Gorporate Office
Tel: +91 44 48162222, Email: Investors@mpslimited com, Website: www.mpslimited.com

@rALPHALOGIC
ALPHALOGIC INDUSTRIES LIMITED

INR in lacs, except per equity share data

Standalone Consolidated Registered Office: 405, Pride lcon, Near Columbla Asia Hospital,
T preEmy Kharadi Bypass Road, Pune, Pune, Maharashtra, India, 411014
Particulars Quarter Ended Nine Months Ended quarter ended Quarter Ended Nine Months Ended quarter ended CIN: LGLI00PHETIOPLEL S4258 1 Nani} 1d: callphalogIvcuceies.com
in th previous year in the previcus year NOTICE OF EXTRA ORDINARY GENERAL MEETING OF THE COMPANY TO BE HELD
I1-December- 2024 2024 203 2d 2028 023 THROUGH VIDEO CONFERENCING (VC) / OTHER AUDIO VISUAL
(Unaudited) (Unaudited) (Unaudited) (Unaudited) (Unaudited) (Unauditad) ‘N‘oﬁ“ Is m\;::' ﬂh::‘" l’\'llwﬂfhoflnlv Glhmrll 'v::;lsﬂl ‘Egﬂ“l':l mmmh: mhﬂ
= mpany will be on Friday, 14th day of February, at 4:00 PM. (I wough Video
Total Incorne from operations 8,009 25763 804 18636 54,478 13,381 Conferencing {(“VC)/Other Audio Visual Means ("OAVM*) without physical presence of the mem-
Net Profit for the period before tax 3701 10,892 4160 5508 13,023 4065 bars ot 2 comemon werwa, In complance with e apalicable provirions of the Companies Act,
Nt Profit for the pariod after tax 2852 8,258 3,200 4071 10,184 2473 2013 and the Rules made thereunder "the Act”), Securities and Exchange Baard of India [Listing
Tolal Comprehensive Incame for the perod 2,986 8381 3201 4433 10,729 3136 Obl “‘g! '.": ::“';;;;;J:?:::Tﬂ“’ﬂ'g:?‘:“‘ Néf '":'”"‘r :’;‘lu'l""‘"' read with
- ; eneral Circu pri eneral Circu

Enuity Shara Capital L 1t At ik 11 1 2020, General Gircular No.20/2020 dated 5th May, 2020 and Gener 0/2022

Other Equity 35,398 35398 33,488 44,271 a4.m 41,004 28th December, 2022 Issued by the Ministry of Corporate Affairs l‘mcrl m SEBI Circular dlwd
s on (Ason (Ason (As on (As on s on 5th January, 2023 .stm Cireular No.
315t March, 2024) | 31t March, 2024) | 31t March, 2023) | 31stMarch, 2024) | 31t March, 2024)| 315t March, 2023) & 2023 pmc Clcalar No. SE8I Chcular e 4
Eﬂﬂ""ss F-'ﬂ'l"'l)' share (not annuali 2023 and Circular No. SEBI Circular m stelmo,'crn/cmﬂun :ﬂrrcwznwm doted October 3,
‘F* i 2024 (collectively “Circulars), to transact the business as set out in the Natice of EGM of the
{Faa s R 10 o oty s Company. Members will be able to attend and participate in the EGM by VC/OAVM only, Members
Basic {INR) 18.82 4869 1887 24.00 60.04 1753 attending the EGM through VC/OAVM will be counted for the purpose of reckoning the quorum
Diluted (INR) 1681 4868 1884 2399 80.00 1750 under Section 103 of the Act.

e In compilance with the aforesaid Circulars the Company has sent Notice of EGM by electronic mode

only, on January 23, 2025, to all the members whose email addresses are registered with the
Depository Participants up to Friday, January 17, 2025,

The Notice of the EGM can be downloaded from the Company's website at www.alphalogicindustries.com
‘and website o the stack exchange, 2., BSE Limited at www.bszindia.com

REMOTE E-VOTING AND E-VOTING AT THE EGM

Pursuant 1o Section 108 of the Act read with Rule 20 of the Companies (Management &
Administration) Rules, 2014, Regulation 44 of the Listing Regulations and Secretarial Standard on
General Meetings, the Company has engaged services of National Securities Depositary Limited
("NSDL") for providing remote e-voting facility prior to EGM [*remote e-voting"). Additionally, the

1. The above standalone and consolidated unaudtad financial results for the quarter and nina months ended 31 Dacember 2024, have been reviewed by the Audit Committee and upan thair
recommendaticn approved by the Board of Diractors of the Company at thair meating heid on 23 January 2025, The Statutory Auditors of the Company have carried out limited review of
the finaneial resuits for ihe quarter and nine months ended 31 December 2024 and an unmodified report has been issued.

The above is an extract of the detailed format of standalone and consolidated unaudited financial results for the quarter and nine months ended 31 December 2024 filed with the Stock
Exchan %es under Regulation 33 of the SEBI {Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the standalone and consolidated unaudited financial
results for the quarier and nine months ended 31 December 2024 are avalable on the Stock Exchange websites (www.bseindia.com / www.nseindia.com) and on the Company's website
(www.mpslimited.com)

=

SCAM THE QR CODE TO VIEW
THE UNAUDITED FINANCIAL RESULTS

Company, through NSDL is providing the facility of wvoting through e-oting
system during the EGM ('e-voting').
For MPS Limited | Cut-off date for e-voting [ o7th February, 2025
L Remote e-voting | 9:00 a.m. {15T) on Tuesday, 11th February, 2025
Place. Singapore Rahul Arora Conclusion of Remote e-voting | 5:00 pum. [1ST] on Thursday, 13th February, 2025

Dated: 23 January, 2025 Chairman and GEQ Members who will be present at the EGM through VC/OAVM and wha have not cast their vote by

Pilace: Ps

oad. 8. Nogar, Andherl (E) Mumabi- 400053,

~ ing, wil be eligible to exercise their right to vote during the EGM. Members who have
) - ook 7
ICICI Home Finance PUBLIC ANNOUNCEMENT SG M SG MART LIMITED shall nat be entitled to cast their vote again.
INVITATION FOR EXPRESSION OF INTERSET FOR SALE OF SECURED REDEEMABLE st martsserrs  (Formetly known as Kintach Renawables Limited) Accordingly, members may cast their votes through remate e-vating and e-voting at the EGM by
TRANSEERAGLE NOH: CONVERTIBLE CERSNTURRETHRAUGH AUCTION LINERA avifad, B LANADL 198361, 04 28001 following the instructions mentioned in the Notice, Once the vote on a Resolution is cast by the
ICICI Home Finance Company Limited, a company incorperated under the Companies Act, 1956, having CIN: R"‘"'"’ el il sﬁ;wm . k:rneo::n:mig;?:;; v"‘:;: MJ"‘ e s . thall . e Micwac i g X b quint .
UEEBZZMHI&BSPL{HDIDE \Ismgwsmnzdul’ﬂ(z aticicl EnnanwErs Bondra-Kurla Compl i - 400 M £ In Tol 4a1|4«sﬂu The Company has appointed C5 Anand Acharya (FCS: 61510 CP: nom} Pﬂkﬁsk\( Cmpiw
(ICICI HFC o particiate n the public cuction under Secretary 1o act as a Scrutinkaer for
Swiss Challenge N oy e el o e et {
debenture: in terms of the extant guidelines of Reserve Bank of India (*Sale | Transfer Process"). The in fair and transparent manner. The results Nl t
e IED s ort s only. - - from conclusion of the EGM. The results declared along with the Scrutinizer’s Report shall ba
Borrower Name Total Qutstanding NPA date | Base / Anchar | Minimum Mark uj F I Grn: orocpt, o poe Shase:detl) to the Stock E“""W and will be placed on the website of the Company at
a5 n September, 2073 i Amount | stipulatad for bidding GuarterTHine Motk [ Quarter www.alphalogicindustries.cor
s ende ende nde Membrs willo ale o ationd th EGHA thraugh OAVM acly provided by NSDL by usng NSOt
geee::xﬂ:gﬁmm ‘ Rs. 133.32 Crores |Aunl3ﬂ, 2017J Rs 3800 Crores|  Rs.39.90 Crores ‘ - Particulars Doabee | Dercobsi: | ‘DacameiE rough VC/t ity p by NSOL by using
X 1, 2024 : ;
T i ¥ tual sale” [uiwudi"d’ (Unaudited) | (Unaudited) Any person, who acquires shares of the cmnam and bm:ms a Member of the mm after
Té" o e Chot Safihag of kX el can itinted " Cor ‘n""ﬁd'mJmf;?“p'mhmﬂm!i@ 1| Total Income: rom Oparations M52 430525 igag| | ki ot tha Noce St f-hold ing ckfes o o B cil sl SULELE, Pl (U8, Fabvcily, 308
its capacity o5 o secured financial creditor hos. initiated Cory insolvancy on Proces: ; Stak the logha 1000 pausd by endlig v rogumet ot evidngibvadl comn. tomaeres
t the  th of the Insoh Bankruptcy Code, 2016 before the Hon'ble NCLT, g sy onte f o .5 ey e ch.comt. ;
mulnn i é'?;«'en?ue-z e L e e Dy e et 2 | EALIOR ATES 1640 2885 | | ejshe is already registered with NSDL for remote E-voting then he/she can use his/her existing
On 237 june he Hn:'hla ,’;‘C” Mumbol_pessed and approve the Resalution Plan submitted by the 3| et Prficad o th paad ook T s ; 5 User 1D and password for casting the vate.
el Applcaritie, Asnaan Fropecies . Atul Builders xcaplional andor Extraordinary itams| 745 9524 347
—Cunsnmu:‘n» “APPL). ICICH HFC F!e%lhe«clmm uv\dre:ewed a setdement ameunt in-the-form 6F NCD' to an 4 i1 erts) Members who need assistance before or during the EGM, can contact NSDL helpdesk by
omount of Rs, 69,99 Crarein the CIRP proceading: 4 | Net ProftiLoss) for the period before Tax (after i sending a request at evoting@nsdl.com or call at 022 - 4886 7000,
Natice is. interested applicants for inviting submission of bids under Exceptional &ndiar Extraordinary flems) 45 9524 217 bers are requested to carefully read all the Notes set out in the Natice of the EGM and in
sCi \nucqmrlngtheseg\nzd redeematle ranslorsble D bt o 1EICI HFC at i pice eicvis 56 gher | 5| ol ProfLos)fr e paid alr Tax o Ahiticuae, Voatiiktian o leiiing. the -EGM,. Favier of chiling: yom. theoush. Remow,
e 50.00,000 (Rupecs Fifty Lokl ekt A ot bl i el Exceplional andior Exvraordinary items) 204 1030 1718 || svoting or though e-voting during the EGM.
should be for an omount greater than the Bose / Anchor Bid prica of Rs. 38,00 Crore by ot least Rs. 1.90 Croras & | Total Comprensnsive incom for the pericd %04 713 1719 For Alphalogic Industries Umited
wh.:ms%av Basel Anchor BIo). R i - i prry
jible interested applicants may access the bid process document for the SCM  on the following link ity Share Capita
il LS s ettt el 0 Jeingouray@iciciecom or |8 | e Ealiy Z > Vedant Gosl
Sa ndEshAnkushmD@mclhk_mm The detals of the Base / Anc! _nu!:rgg‘n:lmu e pracess is set outin the bid 8 [Gimg P T R IR Date: 23rd January, 2025 8 Director
dequately nthe | annualised for quartary fiures) Place: Pune DiN: 08250832
monner as prescribed | hy ICIc) HEC on or before: S0 pm af 28 januory ey Pﬂ;;lﬂ'ﬁ ‘aecess to the e T o] o
= is" and "without . ICICIHFC reserves the ightto medkfy e anlfar Diluted: 239 598 183
orcancelt e Sale/ Transfer raceeptor reject any EO he Notes:
1 Bried of Standalons Financial Resulls for the quarier and nins months endsd 31 Decembar, 2024:
RELEVANT PAR i Grs)
1 [ Corparate Debtor D. 5. Kulkarni Developers Limited (T BTy E e
2. |Asset on Sale Secured, Redeemable, Transferrable Secured Non-Convertible ended ended End:
Dsbentures (NCDs) shall moan 893,905 debertures having face value Particulars Dacombor | Dacembar | Dac
o . 1000 cach, aggragating to R B3.09 Crore ssuad i two sercs 3, 202 3. 2024 31,202
issued onOctol . Serles 182 ds belos it : i
Sories 1HCD of . 501,48 million redecmable over 7 years along with (Ueaditad) | Wirsaafitid) | {Uruscied)
051 20,501 Inzame from Operalions 128195 420548 82
[zfxsuzuuc?:f Rs. 298,43 million redeemable ot the end of 7th year ATtk i W T
Please Ensure You Read Carefully And Refer To The E-bid Process Profit After Tax 78 7163 17.18 |
Document Specifically Define In The Swiss Challenge Process
With eal.in 7 The above is an exiract of the detalled formal of Unaudited Financial Resuls fled with the Stock
) (R e e ; Exchanges under Requiaton 33 of the SEBI (Listing Obligations and Disclosure Reaulrements) n
St 35 00 Ghix PR Bface < Thiehy Xt Crofel it Regyatiors 2015, The Il format o the Uneudie Finarial Resyls 1 avalable o1 e webie of '
4. EMD Amount R, 3,80 Crare {Rupées Thres Crore and Elghty Lakhs o) ook i s fsgmart co ininvestar-
5. |Mode of Sale Swiss Chellengs B e e g el gl samning e OR e prvice et RE |
[3 Terms & C are For 56 Mart Limited &
1= of Sale BidDeot in BErE Sl I I
Z tﬁ;:hm‘yer;:;us;m?ond 29th January, 2025 Place: Noida = > Amit Thakur )
= Date: 23rd January, 2025 Whale Time Director g
B Lot Date for Submission of EMD | 20th January, 2025 M
2. |Date & Time for E-Auction 301h january, 2025 at 11,00 AMto 12:30PM | |
0] Date of Declaration of Successtul | 3141 anuary, 2025
12 Last date for Payment of Balunce
Sule Coﬂs-dcrmm by Successful 28thFebruary, 2025
ane !n case of (+91 90041
147331 Sandesh ANkushrao@IGE e com (193 80823 52569 r ol buthonized £ Auction Farther Value
Trust Copital Services Private Limited at +91 52666 04643
Sd/- PR
ICICI Home Finance Company Limited A A
pers Limited
Date: 241 Jon sk, 2025 Address: ETETTIRE Tower v Flooe: Avhert R

reasonable cantrol of the Acguirers, the approvals specied in this DPS as sel out In 1his part or those
which become applicable prior to completion of the Open Offer are not received or refused o any of
the conditions precedent under the SPA ara not met. then the Acquirers shall have the right to withdraw
the Open Offer. In tha evant of such a withdraval of the Open Offer, the Acquirers, through th Manager

o the mechanismy process for hares through pursant o the fendes
offers under takeovers, buy back and defisting, as amended and updated Irom time to time (Acquisition
Wingow Circulars’). The faciity for acquisiion of Equity Shares thraugh the stock exchange mechanism
pursuart ta the Offér shal be avatatis on BSE in the form of the Acquistion Window,

Upon finalization of the entitiement, anly the. msuled aquantity of Equily Shares will be debited from the
demat account of the concerned Public Shareholder

10. Equity Shares shoukd not be submitted / tendesed m the Manager the Acquirer ar the Target Company,
‘THE DETAILED PROGEDURE FOR TENDERING THE EQUITY SHARES IN THE OPEN OFFER WILL BE

to the Open Offer, shadl, wihin 2 (two) Workang Days of such withdrawal, make an amouncement of 2. As per the provislons of Reguiation 40 (1) of the SEBI (LODR) Regulations and SEBY's press release dated
such withdrawa stating the 0rounds fo the withdrmwal in accordance with Reguiation 20(2) ofthe SEBI December 03, 201, bearingrferonce number PR 4012018, requastsor ransfrof securtcs sal notbe o o R M B LA B R AR S0 S Wl
(SAST) Reguiations. processad unlass tha securities are held in dematerializad form with 2 depositary with effact from April (1,
4, Non-resident equity shareholdars who wish 1o tendar their equity shares in the Target Company in (his 2019, Howaver,In accortianca with SEBI bearing reference numbar ‘SEBUHO/ CFD/CMDY/CIR/®/2020/144 11 OTHER INFORMATION
Offer will be required to submit 4l the apphicable Reserve Bank of India (heremafter referred to as “RBI") dated Juty 31, 2020, shareholders holding securities in physical form are allowed to lender shares in an 1, The Acquirer accepts full and final respansiblity for inthe P,
approvals that they would have oblained for acquiring, the equily shares of the Target Company, In the o olfe. Stch tendering shall be as per the provisians of the SEBI (SAST) Regulations. Accardingly. and this Detaded Public Stateanent and fof hei obigalons a5 laid dow in SEBI (SAST) Reguiations. A1
went such the Acquirers. i holding Exuity their Equity Shar information pertaining to the Targel Gompany and'or the Sellers fas been oblained  fram ) publicly
tendered in the Offer. m this Open Offer as par the provisions of the SEB [SAST) Reguiations available sources. or (i) any information provided or confirmed by the Target Gompany, and the accuracy
3. All Public Shareheiders, reqistered or unregistered, holding the Equity Shares in dematerialized form are thereof has nat been independenlly verified by the Manager to the Open Offer.
Teatative Actvity Sohodule Scheduie of Activites | g\lwg\?\s i e ;‘nh‘ sOum'Dg Xy Vo emngk :‘n; n;lnug Htmnl\7 m‘: Offer Opening Dateand Offer 2. The Acquirer and the M.magr;;% :.;ugm nlg;:::‘.; I sty iy s e
(Day and D: lusing Date before the closure of the Tendering ublic: Snareholders wha fa tothe
lssuz of Public January. Shares but whase names do not appear in the regéster of membars of the Target Company on the identisa 3 mgmwmme awuim,:d Skyline Financial Services Private Limited, asmenemmrmme anenoﬁer
Pubication o1 tha Detailed PUDIC STETEmEnt in The NEWERIpars January Date, or unregistered owners of those who has acquired Equity Shares alter the Identified Date, or those ‘The contact person (as mentaned below) can be contacted from 10:00 a.m. (Indian Standard T
ast datg for fling the D,,ﬂ me, Dffer with SEBL January 31, 202 rm hss‘ﬁ""l:‘ie\fdﬂw: %Mrn' Otfer, raay ;\sﬂ ﬂhub!\r;tﬁ in l;: ﬂn;n Offer. The;tcmﬂ;rlta\gﬂdm\sw; g ?10 pan. %!mn sn;ﬁrg Time) on warking days (except Saturdays, Sundays, and all puhhc hnhaaysh
0 send the Leter of Dffer to any person to whom is made or the non-receipt or delayed receip uring o Tendering Perlo
g offer Fobruary e S
et "‘“g“;a; on ﬁ%ﬁﬁ'{“ T e | i U“"Sﬁmﬂf’ 0celty iy sui ""5"” Wl it vaidole e (s Qifer i . v 4. In this DPS. any discrepancy in any table between the latal and sums of the amounl listed 15 due to
event SEBI nas nn! snuth i\anllr:ahml or additianal information from the Manmr February 24 2025 raunding off and/or regrouping.
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mm:fnunﬁ FOR TENDERING THE EQUITY SHARES IN CASE OF NON-RECEIPT OF LETTER OF OFFER: & z;a?&z;”g;z“x;’::mmwmﬁ::r‘:ﬁ;gm%m:rf;mca‘:;& :':m'r‘ﬂ( gr;’“:)f"smh” :oe xalinllv Peried: Permanent
Tha Opan Offer wil be implemented by the Acquirers through the Stock Exchange Mechanism made 4 y ontact Person: Mr. Jinesh Doshi
weabe iy the BSE in the form of a separate window (cquisiiion Window'), In aceordanc with SEBI S““‘“’ﬂ“mg "'"':m m:unsm;u B;“T ne l‘:ﬁ n:ﬂnu;mqsm “%;mﬁ g I:“""SF;" me ISSUED BY MANAGER TO THE DPEN OFFER ON BEHALF OF THE ACQUIRERS
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